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O.A. No. 54 of 2012

Arakhit Ch. Pal........... ... Apphe‘t

Order dated: 25.01.2012

CORAM:

Hon'ble Shry C R Mohapaira, Member { Admn )
&
Hon'ble Shn AL K. Patnaik, Member{Iudl.)

Heard Mr. Samib Mohanty, Ld. Counsel for the
applicant and Mr SK.(Opha, Ld  Standing Counsel
appeanng, for the Respondent-Raitways, om whom a copy of
thas O A has already been served.

2. Pursuant to the order of this Tribunal dated
24.01.2012, Ld. Counsel for the apphcant has filed today
M.A. No. 71/12 seeking amendment of the O.A. fo bring on
record the maftter regarding filing of appeal { Anﬁmmrc—’j)
dated 17.01.2012. M.A_ 15 allowed. Appeal under Annexure-
3 dated 17.01 2012 1s faken on record.

3 By ftlmg the present O.A, the apphcant has

il

oconder of removal passed
aganst  the  apphcant  vide
Annexure-2 dated 09.012012 he
guashed and  the appheant  be
remstated m the service with full

-



v .i"’

"

back wages along with all Fmancial
and comsequential henefi”

4, Smee the aspplicant has already preferred an
appeal hefore Respondent Noo § vide Annexure-3 only on
17.01.2012 and the ssme 15 stated to be pending disposal,
we, af this stage, without entering mito the mernii of the case,
deem i proper to send the case before the competent
authonity to take a decision first on the pending appeal. As
agreed to by the Ld. Counsel for the parhies, we direct
Respondent Ne. S fo consider and dispose of the pending
appeal and pass a reasoned order withim 30 days from today
&, With the shove observabion and direction, the
O.A, stands disposed of.

b Free copies of this order be handed over to the

Ld, Counsel for the pares,
AY
MEMBER{ fudl ) MEMET




